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Govt keen to make IBC
more robust, says FM

‘Has no hesitation
in amending it’

SAJAN C KUMAR
Chennai, April 1

FINANCE MINISTER Nirmala
Sitharaman on Saturday said
the Centre has no hesitation in
amending the Insolvency and
Bankruptcy Code (IBC) to make
it more robust, amid growing
criticism about a slowing of the
resolution process and falling
recovery for creditors.

Speaking at the inaugura-
tion of the renovated court
premises of the National Com-
pany Law Appellate Tribunal
(NCLAT) in Chennai, the FM
said: “The laws require amend-
ments to address the require-
ments of the industry, this has
been well-taken by the Opposi-
tion aswell,and there has never
been a question or obstruction
in having those amendments
come through?”

On the delays in appoint-
ments to the tribunal benches,
the FM said: “There has always
beenabitofresentmentoutside
about the benches not being
filled sooner with both judicial
and technical members. If only
thesemembersareappointedin
timeand the cycleis maintained

=
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Finance minister Nirmala Sitharaman is felicitated by NCLAT

THE REN

[

chairperson Justice Ashok Bhushan at the inauguration of the

renovated court premises of NCLAT, in Chennai on Saturday e

pose of holding the NCLAT
woulditselfbeserved better.The
governmenthastakenthe point
veryseriously,and oflatealot of
appointments have been made
with full speed”

“That has been repeatedly
proven that the suggestion
comes from thejudiciaryandwe
have taken it up from the gov-
ernment’s side frequently,and
withoutanyhesitation,wegoto
Parliament and have more and
more amendments which only
fine-tune the Act,”she added.

The minister’s comments
comeatatimewhenanotherset
of amendments to the IBC are
likely to be tabled in Parliament
soon.The corporateaffairs min-
istry had proposed extending

inawell-oiled fashion..thepur-  pre-packaged insolvency

scheme — currently meant to
resolve stress in only micro,
small and medium enterprises
(MSMES) — toacertain category
of larger firms and a special
insolvency regime, as part of
theseamendments.

Whether it is an amend-
ment to the IBC, filling up posi-
tions,orto make sure thereare
enough resolution profession-
als (RPs), the Centre has always
been in touch with the Insol-
vency and Bankruptcy Board of
India, the minister pointed
out. The latest amendment
wherein the number of cases
handled by the RPsbeing made
limited would only bring in
greater scrutiny to the process
and make it more transparent,
sheadded.

Detfence
exports hit
all-time
high in FY23

PRESS TRUST OF INDIA
New Delhi, April 1

INDIA'S DEFENCE EXPORTS
reached an all-time high of
315,920 crore in the financial
year2022-2023,defence min-
ister Rajnath Singh said on Sat-
urday describing the rise as a
remarkable achievement.

The country’s defence
exports in 2021-22 was
12,814 crore, according to
official data.

“India’s defence exports
have reached an all-time high
0f 315,920 crorein FY 2022-
2023. It is a remarkable
achievement for the country,”
Singh said on Twitter. “Under
the inspiring leadership of PM
Shri @narendramodi, our
defence exports will continue
to grow exponentially,” he said.

India exported military
hardware worth 38,434 crore
in 2020-21, 9,115 crore in
2019-20,and %¥10,745 crorein

2018-19,according to details

provided by Singh.Theamount
in 2017-18 was 34,682 crore
and 31,521 crorein 2016-17.

The government has set the
target of manufacturing
defence hardware worth
X1.75 trillion and take defence
exports to 35,000 crore
by 2024-25.

Adani Ports completes Karaikal Port acquisition

PR SANJAI
April 1

statement Saturday.

“Adani Ports will spend
further ¥850 crore over time
to upgrade infrastructure
in order to reduce the logistics
cost for the customers,’

Karan Adani,Adani Ports
chief executive offi-

cer (CEO), said.
“We are envis-

ADANI PORTS AND Special
Economic Zone completed the
acquisition of Karaikal Port
after a bankruptcy tribunal
approved its resolution
plan,according to the port
unit of Gautam Adani’s

conglomerate. aging to double

The National Company the capacity of the
LawTribunal approved the - portinthe next five
plan for the Adani Group o years and also add
subsidiary to pay 1,485 ' container terminal

crore to financial creditors, to make it a

the company saidina multi-
pur-

. pose

Adani Ports CEO port.”

Karan Adani

NRRA UNDER IEC CODE, 2016 READ WITH REGULATION 37 A OF THE
IBBI (LIQUIDATION PROCESS) REGULATIONS, 2016)

SANTOSH OVERSEAS LIMITED

(In Liquidation)

Liquidator: Mr. Rohit Sehgal
Registered Office: Unit No. DPT 501 DLF Prime Towers,
Okhla Phase, New Delhi, Delhi 110020
Email 1D: iamrs 101 @gmail.com, rohit.sehgal@truproinsolvency.com,
santosh.overseasi@aaainsolvency.com
Contact No..+91 7011568767 (Mr. Rahul Nagar)

Last Date for inspection of Documents: 5:00 PM of 17.04.2023

Last Date for submission of Proposal alongwith
EMD: 5:00 PM of 22.04.2023

The liquidator of Santosh Overseas Lid. hereby invites the Proposals from the
nterested person(s) for the assignment of Not Readily Realizable Assels
(NRRA) consisting of the fallowing:

Block|  Descriptionof Assetstobe | orurdab® THD 1ebe
assigned Detailed Proposal
A |1, Assignment of Trade Receivables Rs.2Llacs

(Debtors) of the Company amounting to
Rs. 236.65 Crares

2, Assignment of underlying proceedings
with C.A. no. 242472019 for avoidable
transactions under Section 66 of IBC
2016 amounting to Rs. 236.26 Crores.

The abave assignmentwould be done by the undersigned on “AS |53 WHERE
I5°, "AS IS WHAT 15", "WHATEVER THERE I5°, AND “WITHOUT
RECOURSE BASIS

The assignment shall be subject to provisions of Insalvency and Bankruptcy
Code, 2016, read with regulation 37A of the insolvency and banknuplcy board
of India (liquidation process) regulations, 2016 and the provisions of detailed
Pracess Information Document.

interested participants can inspect the available documents by sending an
email to santosh.overseasi@aaainsolvency.com; iamrs101@gmail.com
with the Subject as “Interested in NRRA of Santosh Overseas Ltd. till 5:00
PMof 17.04.2023. Rohit Sehgal
Liguidator

Santosh Cverseas Limited in Liquidation

IBBI Regn. No.: IBBIMPA-001/1P-PO0S28/2017-2018/10953
Date: 02.04.2023 Address: 581, 4th Floor, Sector-27, Gurgaon,

| Place: Gurugram Haryana, 122002

INVITATION FOR PROPOSAL TO TAKE OVER THE ASSIGNMENT OF

Adani said the acquisition
is another milestone in
consolidating the port opera-
tor’s position as India’s largest
transport utility, with the
company now operating 14
ports in India.

In the financial year 2022-
23, Karaikal Port handled 10
million tons of cargo. It is an
all-weather deep-water porton
India’s eastern coast commis-

sioned in 2009, around 300 —

kilometre south of Chennai,

according to the statement.
The completion of the

Karaikal Port acquisition

Advertisement giving notice about registration
under Part | of Chapter XXI of the Act
[Pursuant to section 374(b) of the Companies
Act, 2013 and Rule 4 (1) of the Companies
(Authorised to Register) Rules, 2014]
1.Notice is hereby given that in pursuance ofj
sub-section (2) of Section 366 of the
Companies Act, 2013, an application is
proposed to be made after fiteen days
hereof but before the expiry of thirty days
hereinafter to the Registrar at Central
Registration Centre (CRC), Indian
Institute of Corporate Affairs (IICA), Plo
No. 6,7, 8, Sector 5, IMT Manesar, Distric
Gurgaon (Haryana), Pin Code-122050
that "M/s. GUPTA CAPITAL INVESTMENT|
CENTRE” a  Partnership may be
registered under Part | of Chapter XXI of
the Companies Act 2013, as a Company
limited by shares.

2.The principal objects of the company arej

as follows:

. ToAct as financial consultants, managemen
consultants and provide consultancy servic-
es in respect to securities like bonds, fixed
deposits, mutual fund distribution, & market-
ing consultancy and to carry on the business
as share & stocks brokers, sub-brokers,
dealers, agents, for subscribing to and for
the sale and purchase of securities, stock,
shares, debentures, bonds, units cash cer-
tificates, saving certificates, commercial
papers, Government securities or other
financial instruments or obligations and
securities issued or guaranteed by bodyi
corporate whether established in India on
elsewhere, authority whether central, state
or local, undertaking whether public on
private, to act as portfolio managers, fund
managers for securities and share transfer
agents.

i.To carry on the business or profession off
dealing in Shares, Securities, Commodities,
currencies and their derivatives, stock
broker, sub-broker, authorized person,
dealer, jobber, market maker, portfolio
manager.

3. A copy of the draft Memorandum and
Articles of Association of the proposed
Company may be inspected at the
Registered Ofice at E-478, Greater Kailash-ll,
New Delhi-110048

4 Notice is hereby given that any person
objecting to this application may
communicate their objection in writing to the
Registrar at Central Registration Centre
(CRC), Indian Institute of Corporate
Affairs (lICA), Plot No. 6,7, 8, Sector 5,
IMT Manesar, District Gurgaon
(Haryana), Pin Code-122050, within
twenty one (21) days from the date o
publication of this notice, with a copy to the
Company at its registered office.

for GUPTA CAPITAL INVESTMENT CENTRE
Sd/-
1. Sanjeev Gupta (Partner)
2. Parveen Gupta (Partner)
Date : 01.04.2023 | Place : New Delhi

CIN: LT4B99DL1994PLCOG110T

CORPORATE MERCHANT BANKERS LIMITED

Registered office: UG-24, Vishwadeep Tower, District Centre, Janak Puri New Delhi
Unaudited Financial Results for the quarter ended December 31, 2022

iRs. In L&-n5||

& . Quarter Ended|Period Ended |Quarter Ended]
No Particulars 31122022 | MA232082 | HMA2I0N
Unawdited | Unaudited | Unaudited

1| Total Income from aperabons |met) . 125
2 | Med Praht | {Loss) for the penod bafore Tax, Excephonal andior Extraordinary itams) (1.50) (h.52) 0.25
3 | Ned Prafit [ {Loss) for the penod bafore 1ax (after Excaptiona and'or Exfraprdinary items) (1.50) 15.52] 0.25
4 | Ned Profit [ {Loss) for the perod after tax (afler Exceplional andior Extracedinary ltems) 11.50) (5.52) 0.1%
& | Tolal Comprabensive Income lor tha pedod [Ceengrising Praht | {Loss) lor e penod (1.50 15.52) 018
_{{afes tax) and Other Comprehiensive Income {after tax] = = m—
& | Equity Share Capila 350,00 330,00 330,00
T | Besarves (excluding Ravalalion Hasareg) as shown n e Audibad Balance Shael af fha 685 555 .42

prEvicus yEar
B | Earnings Per Share {of Bs. 10 each) (for continuing and discontinued operations)

ia) Basic (0.05) 10.12)

(b Diluied (0.05) i0.12)

Hote: The abova is an axiract of the detailed formal of Quartarly Results filad with the stock exchanges undsr Requlation 33 of tha
SEBI (Listing -and Cther Disclosure Requirements) regulations, 2015, The full format of the Quartery Financial Results are availabla

comes as Adani Group tries
to restore investor confidence
following a scathing short

seller report in January.
US-based Hindenburg
Research’s allegations of

extensive, years-long corpo-
rate fraud at the Adani Group
have wiped out over $100 bil-
lion in market value for the
group since January.
—BLOOMBERG

punjab national bank |

[Ted v Fod can BANF upani

BO: GURUDWARA ROAD KAROL BAGH,
DELHI 110005, Phone:011-41522087

Centre’s liabilities increase by 2.6%
to X151 trillion in Sept quarter

FE BUREAU

New Delhi, April 1

THE CENTRE'S TOTAL
liabilities rose 2.6% to

%150.95 trillion at the end of
December quarter from
¥147.19 trillion at the end of
the September quarter.

According to the public
debt management report
issued by the finance ministry
on Saturday, public debt
accounted for 89% of the
total outstanding liabilities
in the December quarter,
compared with 89.1% in the
September quarter.

During Q3FY23,the Centre
raised ¥3.51 trillion through
dated securities, against the
notified amount of ¥3.18 tril-
lionin the borrowing calendar.
During the quarteranamount
of ¥85,377.9 crore due for
redemption was repaid on
maturity date, it said.

The weighted average yield
of primaryissuances hardened
to 7.38% in Q3FY23, from

CENTRE'S LIABILITIES
(2 trillion) = Sep 2022 am Dec 2022

122.5

public debt__ 125.2

Internal

External
public debt

Total
liabilities

Public accou nt{-lq‘i

Marginal Standing Facility
and Special Liquidity Facility,
was at 39,604 crore during
the quarter.

The yield on the 10-year
benchmark security softened
from 7.40% at the close of the

“ quarter on September 30,
2022,t07.33% at the closeon
f December 30,2022,softening
t‘ﬂ by 7 bps during the quarter.
On December 7,2022, the
monetary policy committee
(MPC) of RBI decided to hike
the policy repo rate by 35 bps
from 5.90% to 6.25%,

y

7.33%in Q2 of FY23,itadded.
The weighted average matu-
rity of new issuances of dated
securities elongated to 16.56
yearsin Q3FY23 against15.62
yearsin Q2FY23.

During the December
quarter, the government did

notraiseanyamount through |

the Cash Management Bills.
The Reserve Bank of India

(RBI) did not conduct

open market operations for

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insalvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

NORTHSTOME FINTECH PRIVATE LIMITED
MORTHSTONE FINTECH PRIVATE LIMITED

Mame of Corporate Parson

largely with an intention to

government securities during
the quarter.

The report further said
that the net daily average
liquidity absorption by RBI
under the Liquidity Adjust-

contain inflation.
OnFebruary 8 thisyear, the
monetary policy committee
hiked the key benchmark
policy rate by 25 basis
points to 6.5%, citing sticky

ment Facility (LAF), including  core inflation.

PUBLIC NOTICE
Punjab Nabonal Bank, Gurudwara Road
Karol Bagh, Branch Delhl, Inlends to
creale equitable morgage in respect of
property Plot Mo 1056, Seclor-38 |, Urban
Estate Gurugram, Haryana having area
100,45 =q vards in the name of Mr. Sanjay
Aggarwal and Mr, Favi Modi, Any person
having any mierest or blle on of above
mention property or otherwize having any
objection can make reprezentation to the
bank within seven days
Branch Manager,
Punjab Mational Bank,
B.0. Gurudwara Road Karol Bagh,
Delhi 110005, Phone:011-41522087

[&] WEST CENTRAL RAILWAY

CIVIL ENGINEERING
CORRIGENDUM
Mo. W.B23/15 Dated 300032021

Following Tenders were published
vida this office MNit Mo, WiE231/15 Date
27.03.2023 and Scheduled fo ocpen
on 10.04.2023. Now thesa are
cancelled. Tender Wo.- T7/2023
Description of work Approx. -
RamganjMandi: |Improvement o
various Passenqger Amenities under
Amrit Bharat Station Scheme.,
Tender Mo.- B3/2023 Description
of work Approx. - Shree Mahaveearji:
improvemeant 10 Vanous PESSEHQET
Armanities under Amril Bharal Station
Schems

ar, Divislonal Engineer|Coordination)
West Central Raitway, Kota

HREAT T & B

o | A 11 e B A

FORM NO. INC-26

[Pursuant to Rule 30 of Companies
(Incorporation) Rules 2014]
Advertisement to be published in the
newspaper for the change in Registered
Office of the Company from one
state to another
Before the Central Government Northern
Region Bench, Delhi
In the matter of sub-section 4 of section
13 of the Companies Act 2013
and clause (a) of sub-section (5) of Rule
30 of the Companies (Incorporation)
Rules 2014
AND
In the matter of

Rafbrix Private Limited having its
Registered Office at 11, Community Centre,
Ilird Floor, East of Kailash, New Delhi-
110065
Notice is hereby given to General Public
that the company proposes to make
application to the Central Government under
section 13 of the Companies Act 2013,
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
Extra ordinary General Meeting held on
Friday, 315 Day of March, 2023 to enable
the company to change its Registered Office
from “NCT of Delhi” to “State of
Uttarakhand”.
Any person whose interest is likely to be
affected by the proposed change, may deliver
either on MCA portal (www.mca.gov.in)
by filling investor complaint form or cause
to be delivered or send by registered post of
his/her objections supported by an affidavit
stating the nature of his/her interest and
grounds of opposition to the Regional
Director, Northern Region at the
Address B-2 WING, 2nd Floor,
Paryavaran Bhawan, CGO Complex, New
Delhi - 110003, within 14 Days of the date
of publication of this notice with a copy to the
applicant company at its registered office at
the address mentioned below:
11, Community Centre, llird Floor, East
of Kailash, New Delhi- 110065

For and on behalf of applicant

Rafbrix Private Limited

2. | Date of Inconparation af

Corporabte Person

3. | Authority under which Corposate
Parson s Inconporated | Reagislerad
4_| Corporate ldentity Mumbser of
Corporate Persan

.| Address of the Registered Office
and Principal Offica {If any) of
Corporate Peraon

. | Liguidation Commeancameani Daie
of Corporate Person

13" Movember, 2019

Registrar of MCT Delhi & Haryana

UESE2aDL2MEFTC 357402

D-61, Basement, East of Kailash,
MNew Delhi, Delhi 110065 IN

29" March, 2023

7. | Mame, Addrass,
e-mad Addrass,
Telephone number and the

Ragistration numbar of the
Liguidatar

Ms. Manisha Rawal

&-1/B, Third Flaor, T-02, Sectos-16,
Moida, Lttar Pradesh-2013010
manisharawalics@ygmail com

Ph. 0120-4227694
IBBYIFA-CO21P-HO02 33 2017-1810684

B.| Last Date for Submizsion of Claima | 28" April. 2023

Molice s haretry given thal the NORTHSTONE FINTECH PRIVATE LIMITED has commencad
valintary bquidation on 29° March, 2023,

The stakeholdars of NORTHSTOME FINTECH PRIVATE LIMITED are hereby calied upon 1o
gubmit a proof of thair claims, on or bafore 287 April, 2023 to the hquidator at the address
menhanad againstibem 7.

The financial cradibars shall submed ther proal of clams by elaclronic maans anky. A1 ofhar
stakehalkdars may submil the prood of dams in persan, by post or by eleclronic means.
Submission of false or misleading proafs of claim shall attract penalties.

Manisha Rawat
Liguidator
IBEI Registration No: IBBLIPA-D02P-MO0233/2017-18/ 10684

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
AT TE CAE PRIVATE LIMITED

(Under Regulation 36A (1) of the Insolvency and Bankrupicy Board of India
{Insolvency Resclution Process for Corporate Persons) Regulations, 2016)
: __ RELEVANT PARTICULARS
!.| Name of the Corporate Deblor | SATELLITE CABLES PRIVATE LIMITED
along with PANICIN/LLP No. | PAN: AABCSS453R | CIN: U313000L1986PTC25645
2. | Address of the reqisterad office | A-36, 2nd Flagr, Rajoun Ganden, Nesy Delli-11 0027 1N
1| URL of website As per the informafion pravided by the Corporata Dablor,
there is no aperational websita of the Gerporate Delblor
F-B28, Phasa-1, RINCO Indusirial Arza. Bhiwadi,
District- Alwar, Ragasthan 301013
As pa [he descrplion an the oficial padtal of Ministe of
Corporate Affairs, the descripfion af main divizsion of the
Corporate Debloris angaged in fo camy on the business of
marufaciure of cables
Installad Capacify of Main Preduct La., Cables is 4 core
5lsq mm, SHikmémonth
A per the Finardial Slabemendt prosded by B Copanta
Diebtar for the period anded 31.03.2018, Tunower af
Corporate Deblors/Rs. 8.89Cr,
Wone as reported
All the detals are svalabie al Se ofce ol tha Rasalilion
Professionaf located a! Office Mo 308, O Mall, NSP,
Pitampura, Delhi -110034 and can be sought at
cirp.satellitecables@gmail.com and mark cc o
for subseguent events of the ca. mittalabhi@gmail.com after exaculing a confidendsl
process ara available at; undertaking
8. | ERgibility for resolubon applicanis|Delsils are availsble at tha office of fhe Rasalulion
under saction 25(Z)h) of the Professional located & Office No 508, O Mall, NSF
Code |5 avadable al Fitampura, Dehi <110032 and can be sought al
cirp.satellitecables@gmail.com and mark cc o
4. mittalabhi@gmallcom

19-04-2023

Dabe - 01 April 2023
Place : Hoida

4. | Details of place where majority
of fixed assets are located

Installed capacity of main
products’ services

(42

fi. | Guantity and valus of main
productsd services sold in last
financial y=ar

I | Mumbes af amploysas! workman
B, | Further details including last
available financial statemants
(with schadules) of two yvears,
lists af craditars, relevant dates

0| Last date for receipt of expression
_(ofinterest
11 |Date of issws of provisional list of
prospective resalution appheants
12| Last date for submission af
objecfions o provisianal lisl

13| Process email id to submit EOl | cirp.satellitecables@gmail.com

26-04-2023

01-05-2023

FORM-3 [See Regulation - 15(1)(a)] / 16{3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
15t Fioar, 500 33-34-35, Sector-174, Chandigarh, (Addiional space allatted on 3rd & £th Floor aksol
CASE NO. OAM1572020

Summons under sub-section (4) of section 19 of theAct, read with sub-rule (2A) of ruée 5 of the
Debt Recovery Tribunal {(Frocedure) Rules, 1953 Exh. No. 15216

STATE BANK OF INDIA vs. M/S TATA TEMPO SERVICES
To
(1) Wis Tata Tempo Services, M's Tata Tempo Services Proprietorship Firm, G-46,
Amul Dairy, Bajghera Road, Rajindra Park Gurugram Haryana, Through Its Proprietor
Birender Singh, Gurgacn, Haryana
(2) Birender Singh S/o Sh Amar Singh, Rfo H No 213-214, Sireet No. 3, Near Radway
Sfation, Rajender Park, Gurugram, Gurgacn, Haryana
SUMMONS

WHEREAS, OAM152020 was listad bafore Honble Prasiding OfficerPegistrar on
12-12-H022.
WHEREAS fhis Hon'ble Tribunal is pleased to issue summons’ nofice on the said
Application under saction 19(4) of the Act, (CA) filad against you for recovery of debts of
Rs. 76,12,078.72 [appscabon alorg with copies of documenis ele, annsxed)
In-accordance with sub-section (4) of section 19 of the Act, you, the defendants are
direscted ag undar-
(1) o show cause within thifly days of the service of summons as to why rehief prayed for
should nodbe granted
[ii) to disclose parficulars of properties or assels ofher than properties and assels
specied by the applicant under serial number 34 of the ariginal application;
[iiiy you are restrained from dealing with or disposing of secured assets or such other
asselz and properties disclosed wder saral number 34 of the original application,
pending hearing and disposal of the apphcation for altachment of propertes;
(] you shiall nof tfransfer by way of sake, lease orotherwsse, except in the ordinary course
of his business any of the assets overwhich secunity interast is created and or otheraszels
and properties spacified or disclosed under serial number 3A of the orginal apphcation
withoutthe prior approval of the Tnbunal;
[v] you shall be liable to account for the sale proceeds realised by sale of secuned assels
or ather agsals and properies in the ordinary course of business and depasil such sale
proceeds in Ehe account maintained with the bank or financial instituticns holding security
interestoversuch assets.
You are alse direcled 1o fle the witlen statemant with 2 copy tharaal furnished to the
applicant and o appear before Registrar on 08072023 at 10:30A.M. fziling which the
application ghall be heard and decided i your absance.
Given under my hand and the seal of this Tribunal on this date ; 2711212022

Signature of the officer Authorised to issue summons

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

Sd-

Abhimanyu Mittal

Rezolution Professional for SATELLITE CABLES PRIVATE LIMITED
iP Regiatration Number; IBBIIPA-D01P-PO1ETOMIN O9- 202001 2893
i Authorization for Assignment valid il 241/2023)

Regd Add.: 29FF, The White House, Seclor - 57, Gungaon, Haryana-122003;
Regd. Emall Id: ca.mittalabhi@gmail.com

Correspondence Address: Osrik Resolution Private Limibed, 908, D-fall

| Melaji Subhash Place, Pilamgura, Delhi - 110034 | Email: crposatallitecablasiigmail com|

EXPRESSION OF INTEREST FOR ASSIGNMENT OF NRRA OF
VENESSA METALS & ALLODYS PRIVATE LIMITED-IN LIQUIDATION
VENESSA METALS & ALLOYS PRIVATE LIMITED

Date ; 0 04,2023
Place: Mayw Dal

(In Liguidation)
Liguidator: Ashish Singh
Liquidator Addrass: 1534, Fifth Floor Tower-A, The Corenthem, A-41, Sactor-62,
Moida-201301 Email: wmaplip@gmail.com | Confac! Mo.-031 2680896

M5 Venagsa Matals & Allgys Private Lirwled i5 8 company 0 ligisdation as par the arder
dated 16.11.2022 passed by Hon'ble RCLT, Hew Dedhi

The Bguidator of the company is hereby inwiting the interested person(s) o whom the
Buidator may assign the Mal-Haadily Realizable Azsets (NBRAY of the campany on the
following terms and conditions: The liguidztor of the company Is hereby inviting the
iferestad parsanis) 10 whom the liquidabos may assign he Nol-Readily Bealizaile Sssets
(WRAAY of the company on the following terms and conditions:

1. The assignment of transfer of book debt, rademark, and other recetvables Including
raceivablos ender Migation will be done on "AS |5 WHERE 15°, A5 IS WHAT 15" and
"WHATEVER THERE |15 BASIS!

2. The asslgnment of transfer of book debt shall be subject ta provisions af Insobvency and
Bankruptcy code 2016, L.e. Sac 294 in particular and regulations made there undes.

3. The interested personis) are requested to send their KT along with their financial offer at
the Email address given below between 0304 2023 10 13.04.2023.

4, Inferesied parson also has to provide an affidavil that they ane nat disqualfied under
section 294 of the [BC, 2016, the format of which may be askad from Liquidator by writing at
below mantioned ermail id

4. The interested Person can request Tar ingpection of the avallabée documents by writing to
the Liguidator at the besow mentionad Emall 10 at ¥maplLip@rgmail.com and on evaluation of
the same can submit Bhair EO0bo the liquidalor

5. The terms & conditions of the agreement for asslgnment'transfer of book debt shall be
finalized atter consullation with the stakehokder corsultation commities.

For any clarfication. pleasa write to vmapl.ipapmail.com

Nala: Diuudator sttay Mave gt o relect ey OV wathac giviig sy raason fo the aopicant
Further, it is perfinenf fo mention here that mere subrmission of EOV and inspechion of
daciyment will not be considered 2s atotment of NRRA. The successiv buyer will be decided
arfer the approval of Sfakehaolgers Conswitaiion Commitiae Liguidator resenves e might fo
cance! or mooify e process withai assighimg any reason and withou! any Datilly
whatsoevee Thisis ol an offer docament,

Azhizh Simgh, Liguidator - Venessa Metalzs & Alloys Private Limited
IBBI Reg. No: IBEVIPA-O02P-NO0S16/2017-18/11230

Addrass: 15348, Fifth Poar, Tower-4, Tha Corenfhum, A-41,
Seclor-62 Nosda, UP - 201301

< SSERFIEC  pROTECTING INVESTING FINANCING ADVISING

Aditya Birla Housing Finance Limited

Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Limited, D-17, Sec-3, Noida LIP
1. ABHFL: Authorized Oficer Armandeap Taneja; 8711246064, Mandeep Luthea
9999009978 , Sankalp : BED0164979, Chirag Lokhande: 9197 T3THE208
2. Auction Service Provider (ASP):- M's. Globe Tech Infosystarms Prvata Limited -
Mr. Samir Chakravorty; Contact Mo, +91 9310020033, +#01 1244470855,
email id- CARE@8estAuctionDeal com

E-Auction Sale Notice for Sale of Immovable Asset(s) under the Securitization and
Reconstruction of Financial Assets and Enforcement of Securfty Interest Act, 2002 read
with provision o rule 86} of the Security Inferest (Enforcement] Rules, 2002,

Modice is hereby gven to the public in general and o particular &0 the Bormower(s) and
Guaraniors) that the bedow described immowable properties morigaged'chared ho the Aditya
Birla Housing Finance LimitediSecured Craditor, the physical possassion of which has baen
{zken by the Authonzad Officer of Aditya Birla Housing Finance Limited/Securad Credifor,
will b2 put o sale by auction on “As is whereis", "As is what is", and “Whatever there is" on
22-04-2023, for recovery of INK 32,595,038.09 (Rupees  Thirty Twa Lacs Fifty Five Thousand
Thirty Eight and Nine Paisa Only] and further infzrest and other expensas therean i the date
of realization, due toAditya Bifls Housing Finance LimitedSecurad Creditar fram the Bomowers
ramety Amit Bansal, Sonia Bansal, WS Goodwill Paint and Chemical, .

The reserve price will be INR 33,42 624- [Rupess Thirty Three Lacs Forty Two Thousand
Six Hundred and Twenty Four Only) and the Earnest Money Deposit (EMD) will be INR
3,34 262.3W- [Rupees Three Lacs Thirly Four Thousand Two Hundred Sixty Two and
Thirty Nine Paisa Only). The lasl date of EMD depesi is 21-04-23. The datea far inspeclicn al
Ihe said praperty 15 fxad on 20-04-23 betwean 19:00 am to 04:00 pm.

DESCRIPTION OF IMMOVABLE PROPERTY

All That Peaca And Parcal Of propedty Baaring Mo, 326 | Area Measuring 26,00 5q. Mirs |, Enlira
Firs1 Floor, Without RoofTerrace Rights In Block & Pocket A-3 Situated At Sector 28, Layout
Plan Of Rohini Residential Schame  Delhi and Bounded : East: Plot ko, 327, West Plot Mo, 325,
Worth; Rioad 128 Wide, Sauih: Plot Mo, 375

For detailed terms and condifions of the sale, pase refer to the link provided |
Aadilya Birfa Housing Finance Limitad!Sacured Credilor's wabsile i.a,
https:fhomefinance.adityabidacapital.com! properties-for-auction-under-sarfaesi-act or
.. hitps.BestAuctionDeal.com
Date; 02-04-2023

Placa: New Dwelhl

Authorized Officer
Aditya Birla Housing Finance Limited

"H‘!."EEIE’ SIRCA PAINTS INDIA LIMITED
it [Corporate Identity Number: L24219DL2006PLC145092]
Registered & Corporate office: G-82, Kirti Nagar, Delhi-110015
Tel: +91-11-42083083; Website: www.sircapaints.com; Email: cs@sircapaints.com

NOTICE OF POSTAL BALLOT (THROUGH REMOTE E-VOTING)

Notice is hereby given, pursuant to the provisions of Section 108 and Section 110 and other applicablg

provisions of the Companies Act, 2013, as amended (the “Act”), read with Rules 20 and 22 of the

Companies (Management and Administration) Rules, 2014 ('the Rules'), the Securities and Exchangg

Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing

Regulations'), General Circular No. 14/2020 dated April 8, 2020, General Circular No. 17/2020 dated

April 13, 2020, General Circular No. 22/2020 dated June 15, 2020, General Circular No. 33/2020 dateq

September 28, 2020, General Circular No. 39/2020 dated December 31, 2020, General Circular No

10/2021 dated June 23, 2021, General Circular No. 20/2021 dated December 8, 2021 and Genera|

Circular No. 3/2022 dated May 5, 2022 and 11/2022 dated December 28, 2022 issued by the Ministry o

Corporate Affairs ('General Circulars') and other applicable provisions of the Act, rules, circulars and

notifications issued thereunder, that the Company is seeking approval of members for the special

business as set outin the postal ballot notice dated March 29, 2023 ('Postal Ballot Notice'). Members arg
informed that the Postal Ballot Notice along with relevant Explanatory Statement and e-voting instructions
for remote e-voting have been sent to members who have registered their email addresses with the

Company or depository participant(s) on their registered e-mail addresses as on the Cut-Off Date.

The Postal Ballot Notice has been sent to email addresses of those members whose names appeared i

the Register of Members/ List of Beneficial Owners as received from the depositories as on March 24

2023 ("Cut- Off Date"). The voting rights shall be reckoned on the paid-up value of the shares registered in

the name of members as on the Cut - Off Date. A person who is not a member as on the Cut - Off Datd

should treat this notice for information purpose only.

Members should note that in terms of the General Circulars issued by the Ministry of Corporatﬂ

Affairs, no physical ballot form is being dispatched by the Company and the Members can cas

their vote using remote e-voting facility only.

The Company has engaged the services of KFin Technologies Limited (“KFin”) to provide e-voting facility

to its members. The Remote e-voting period shall commence on Monday, April 03, 2023 (09:00 A.M. IST

and end on Tuesday, May 02,2023 (05:00 P.M. IST) (both days inclusive).

The Board has appointed Mr. Gurvinder Singh (M/s. Gurvinder Singh & Associates, FRN: 033157N

Practicing Chartered Accountant, as the scrutinizer (“Scrutinizer”) for conducting the Postal Ballot

e-voting processin a fair and transparent manner.

The Members of the Company are also hereby informed and requested to notify that:

a. Thenecessary instructions for Remote E-voting have been set outin the Notice dated March 29, 2023

b. Once vote on a resolution is cast by the member, he/she shall not be allowed to change i
subsequently or cast the vote again

c. A member who has not received Postal Ballot Notice on their registered email address along with
relevant Explanatory Statement and e-voting instructions for remote e-voting may obtain the same by
sending an email to our RTAi.e. KFin Technologies Limited at einward.ris@kfintech.com or to the
Company at cs@sircapaints.com

d. Acopy of the Postal Ballot Notice and the procedure for registration of email addresses of members
are also available on the website of the Company at https://lwww.sircapaints.com/. The Postal
Ballot Notice along with Explanatory Statement is also available on websites of BSE Limited and
National Stock Exchanges of India Limited ("Stock Exchanges" where the equity shares of the
Company are listed).

e. Incaseofany queries/grievances, you may refer the Frequently Asked Questions (FAQs) for Members a
https:/levoting.kfintech.com/public/Fag.aspx or contact Mr. Mohd Mohsinuddin, Senior Manager
KFin Technologies Limited Email id: einward.ris@kfintech.com or call on 18003094001 (toll free).

f.  The result of the voting by Postal Ballot (through remote e-voting) shall be declared on or beforg

Thursday, May 04, 2023. the same will be communicated to the Stock Exchanges along with the

Scrutinizer's report within the prescribed time.

financial&:’mapr’n

on the Stock Exchange Webisle (www bseindia com) & (www.msedin) and our website waw.cmblin Sd/- Email: vmaplipE gmail.com By Order of the Board

For Corporate Merchant Bankers Limited H Comtact Ko, 9312630396 For Sirca Paints India Limiteg

& arsh Ka_taruka Sd/

Place ; New Dalhi Subcanya Pittala Date : 01 -04-2023_ Director| | Digte; 02 04.2023 Date: April 01, 2023 Suraj Singh

Diste : 01.04.2023 Director Place : New Delhi DIN: 00856944 | Place: New Delhi Place: Delhi (Company Secretary & Compliance Officer
o0 © e O New Delhi o0 ©
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PASCO ACHIEVES INDIA’S TOP DEALER AWARD FOR COMMERCIAL VEHICLES 2023

DECLARED AT THE [l Aut® RETAIL FORUM 2023 HELD ON 16TH MARCH 2023 AT HYATT REGENCY, NEW DELHI

WE ARE GRATEFUL FOR YOUR SUPPORT AND RECOGNITION

CHANDIGARH : Plot No. 2, Purv Marg, Industrial Area Phase-I, Chandigarh-160002, Mob. +91-7411781261

ROPAR : NH-21, Khabra, Singh Bhagwant Pura, Solkhian Gurudwara, Roop Nagar, Punjab-140001, Mob. +91-7411781262
DOSARKA : NH-73, Jagadhari Road, Opp. Gurudwara, Dosarka, Ambala, Haryana-133203, Mob. +91-7411781226

UDAIPUR : Plot No. E-104, Industrial Area Madari, Udaipur, Rajasthan-313001, Mob. +91-8484932282

RAJSAMAND : NH-8 Opposite GVT College Near Reliance Petrol Pump, Rajsamand, Rajasthan-313342 Mob +91-8484932282

FOR BOOKING & QUERY VISIT OUR WEBSITE : WWW.PASCOTATA.COM

SALES, SERVICE, TATA OK, INSURANCE, BODYSHOP & SPARE PARTS

GURUGRAM : 40, Mile Stone, Narsinghpur, NH-8, Gurugram, Haryana-122004, Mob. +91-7411781229
FARIDABAD : Plot 2, Mathura Road, Sector-6, Faridabad, Haryana-121006, Mob. +91-7411781229

SONIPAT : Village Nagal Khurd, Near Murthal Chowk, Sonipat-131021, Haryana, Mob. +91-7411781229

DELHI : 59-60, Old Arjun Nagar, Near Krishna Nagar Metro Station, New Delhi-110051, Mob. +91-8657500930
NUH : Main Alwar Nuh Road, Haryana | PALWAL : Near Ambino Garden, Palwal, Haryana, Mob. +91-7411781229
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0ICICI Bank

Branch Office: ICICI Bank Ltd. Regional Office JSEL Building,
Malviya Nagar JLN Marg-Jaipur 302017

PUBLIC NOTICE - TENDER CUM AUCTION FOR SALE OF SECURED ASSET

[See proviso to rule 8(6)]

(Enforcement) Rules, 2002.

is”, and “Whatever there is”, as per the brief particulars given hereunder;

Notice for sale of immovable assets

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Physical Possession
of which has been taken by the Authorised Officer of ICICI Bank Ltd. will be sold on “As is where is”, “As is what

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

SATELLITE CABLES PRIVATE LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

-| Name of the Corporate Debtor | SATELLITE CABLES PRIVATE LIMITED
along with PAN/CIN/LLP No. | PAN: AABCS6453R | CIN: U31300DL1986PTC025645

N

-|Address of the registered office | A-36, 2nd Floor, Rajouri Garden, New Delhi-110027 IN

alfde caviees wrEEar | Merta Cty Branch, Krishi Mandi Road, Merta City-341510, District Nagaur
Efguerky aaf’ Efvawrcanian | Rajasthan, Phone: 01590221220, E-Mail: mertac@hankofbaroda.co.in
= e 0 .

POSSESSION NOTICE (For Immovable propertyl/ies)
(As per Appendix IV read with Rule 8(1) of the Security Interest (Enforcement) Rules, 2002)
The undersigned being the authorized officer of the Bank of Baroda under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under section 13(12) read with Rule 3 of the Secumy Interest (Enforcement)
Rules, 2002 issued a Demand Notice Dated 09.12.2022 Calling upon the borrower M/s Shree Ganesh
Lime Products Proprietor Shri Triloka Ram S/o Shri Bhagu Ram and Guarantor Shri Omprakash S/o
Shri Karmaram to repay the amount mentioned in the notice being Rs. 21,59,535.40 (Rupees Twenty
One Lakhs Fifty Nine Thousand Five Hundred Thirty Five & Paisa Fol only) as on 09.12.2022

w

.| URL of website As per the information provided by the Corporate Debtor,
there is no operational website of the Corporate Debtor.

=~

.| Details of place where majority
of fixed assets are located

F-626, Phase-1, RIICO Industrial Area, Bhiwadi,
District- Alwar, Rajasthan 301019

schedule.

Limited” payable at Jaipur

Date : April 01, 2023

(lace : Jaipur

The online auction will take place on website of e-auction agency M/s NexXen Solution Private Limited.
(URL Link-https://disposalhub.com). The Mortgagors/ noticee are given a last chance to pay the total dues
with further interest till April 29, 2023 before 05:00 PM else these secured assets will be sold as per above

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column
E)at ICICIBank Ltd. Regional Office JSEL Building, Malviya Nagar JLN Marg-Jaipur 302017 on or before
April 29, 2023 before 05:00 PM and thereafter they need to submit their offer through the above mentioned
website only on or before April 29, 2023 before 05:00 PM along with scan image of Bank acknowledged DD
towards proof of payment of EMD. Kindly note, in case prospective bidder(s) are unable to submit their offer
through the website then signed copy of tender documents may be submitted at ICICI Bank Ltd. Regional
Office JSEL Building, Malviya Nagar JLN Marg-Jaipur 302017 on or before April 29, 2023 before 05:00
PM. Earnest Money Deposit DD/PO should be from a Nationalised/ Scheduled Bank in favour of “ICICI Bank

For any further clarifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICICI Bank Limited on 8584874809, 8657476284

Please note that Marketing agencies 1. NexXen Solution Private limited 2. Augeo Asset Management
PvtLtd 3. Hecta Proptech Pvt Ltd have also been engaged for facilitating the sale of this property.
The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s

Authorized Officer
ICICI Bank Limitedj

Sr. Name of Details of the Amount Reserve | Date and | Date & 5. Installed capacity of main As per the description on the official portal of Ministry of
No. Borrower(s)/ Secured asset(s) | Outstanding Price Time of Time of products/ services Corporate Affairs, the description of main division of the
Co-Borrowers/ with known Earnest | Property | E-Auction Corporate Debtor is engaged in to carry on the business of
Guarantors/ encumbrances, Mone Inspection manufacture of cables.
Loan Account No. if any Deposit Installed Capacity of Main Product i.e., Cables is 4 core
(A) (B) (C) (D) (E) (F) (G) 50sq mm, 500km/month
1. | Mr. Thomas Vallakkattu Plot No 8/22, 2nd Rs. Rs. April May 6.|Quantity and value of main As per the Financial Statement provided by the Corporate
Ouseph (Borrower) Floor, Chitrakoot 42,92,107/- |27,50,000/-| 10, 2023 01, 2023 products/ services sold in last Debtor for the period ended 31.03.2019, Turnover of
Leelamma Thomas (Co- Scheme, Ajmer as on Rs. from- fro financial year Corporate Debtoris Rs. 8.59 Cr.
Borrower) Loan No : Road, Jaipur 302021, March 2,75,000/- | 11:00 A.M. 11:00 AM 7. Number of employees/ workmen | None as reported
LBJAI00005215687, Area of 1100 Sq.ft. 24,2023 to onwards 8.| Further details including last  |All the details are available at the office of the Resolution
LBJAI00005207863, 02:00 P.M available financial statements |Professional located at Office No 908, D Mall, NSP,
LBJAI00005207872 (with schedules) of two years, |Pitampura, Delhi -110034 and can be sought at

lists of creditors, relevant dates
for subsequent events of the
process are available at:

cirp.satellitecables@gmail.com and mark cc to
ca.mittalabhi@gmail.com after executing a confidential
undertaking.

©

Details are available at the office of the Resolution
Professional located at Office No 908, D Mall, NSP,
Pitampura, Delhi -110034 and can be sought at
cirp.satellitecables@gmail.com and mark cc to
ca.mittalabhi@gmail.com

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

>

Last date for receipt of expression |19-04-2023

of interest

1.

Date of issue of provisional list of |26-04-2023

prospective resolution applicants

1

~

.| Last date for submission of
objections to provisional list

01-05-2023

1

@

Process email id to submit EOI

cirp.satellitecables@gmail.com

Sd/-

Abhimanyu Mittal

Resolution Professional for SATELLITE CABLES PRIVATE LIMITED
IP Registration Number: IBBI/IPA-001/IP-P01870/2019-2020/12893
(Authorization for Assignment valid till: 24/11/2023)

Regd Add.: 29FF, The White House, Sector - 57, Gurgaon, Haryana-122003;

Regd. Email Id: ca.mittalabhi@gmail.com

Correspondence Address: Osrik Resolution Private Limited, 908, D-Mall,

Netaji Subhash Place, Pitampura, Delhi - 110034 | Email: cirp.satellitecables@gmail.com

Date : 02.04.2023
Place: New Delhi
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of accrued interest up to 05.12.2022) together with further interest thereon at the contractual
rate plus costs, charges and expenses till date of payment within 60 days from the date of receipt of the said

notice
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/her under sub section (4) of 1he section 13 of the Act read with Rule 8 of the
Security Interest (Enforoemen Rules, 2002 on this the 27" day of March of the year 2023
The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the Bank of Baroda,
Merta City Branch, Krishi Mandi Road, Merta City-341510, District Nagaur, Rajasthan for an amount
Rs. 21,59,535.40 (Rupees Twenty One Lakhs Fifty Nine Thousand Five Hundred Thirty Five & Paisa
Forty only) as on 09.12.2022 (inclusive of accrued interest up to 05.12.2022) and future interest
thereon at the contractual rate plus costs, charges and expenses till date of pa:}/ment. . .
The Borrowers attention is invited to provision of sub section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part and parcel of Equitable Mortgage Industrial Land situated at Khasra No. 206, Village Bitan,
Tehsil Merta, District Nagaur, Rajasthan Admeasuring 3100.00 Sq. Mtr. and any Construction thereon
in the name of Shri Triloka Ram S/o Shri Bhagu Ram Bounded by- North: Khasra No. 205 Land,
South: Khasra No. 1994/206, Kattani Marg, East: Khasra No. 203 & 948/203 Land, West: Khasra No.
207 & 1946/206 Land
Place: Nagaur
Date : 27.03.2023

ier  wffory e
Havralk orf Broad i
B = |- —

Sd/-
Authorised officer’

Branch Office: Didwana Road, Near Vijay Vallabha Chock, Didwana Road,
Nagaur 341001 (Rajasthan), E-Mail: didroa@bankofbaroda.co.n

POSSES N NOTICE (For Immovable property/ies)
(As per Appendix IV read with Rule 8(1) of the Security Interest (Enforcement) Rules, 2002)

Wherea:
The underS|gned being the authorized officer of the Bank of Baroda under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise
of powers conferred under section 13(12) read with Rule 3 of the Securi Interest (Enforcement) Rules, 2002
issued a Demand Notice Dated 14.07.2022 Calling upon the borrower Shri Sukhram Sfo Shri Jalu Ram to
repay the amount mentioned in the notice being Rs. 5,54,027.73 (Rupees Five Lakhs Fifty Four Thousand
Twenty Seven & Paisa Seventy Three only) as on 09.07.2022 (inclusive of interest up to 09.07.2022)
together with further interest thereon at the contractual rate plus costs, charges and expenses till date of
;%ayment within 60 days from the date of receipt of the said notice.

he borrower having failed to repay the amount, notice is hereby given to the borrower and the public in
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/her under sub section (4) of the section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on this the 27" day of March of the year 2023
The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the Bank of Baroda,
Didwana Road Branch, Near Vijay Vallabha Chock, Didwana Road, Nagaur 341001 (Rajasthan) for an
amount Rs. 5,54,027.73 (Rupees Five Lakhs Fifty Four Thousand Twenty Seven & Paisa Seventy Three
only)as on 09.07.2022 (inclusive of interest up to 09. 07 2022) and future interest thereon at the contractual
rate plus costs, charges and expenses till date of payment ’ ) ’
The Borrowers atteftion is invited to provision of sub section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Allthat part and parcel of Equitable Mortgage Dated 29.02.2020 of Residential Building/House at Salwa, Patta
No. 73, Gram Salwa, Gram Panchaﬁat Bhadana, Tehsil Nagaur, District Nagaur Admeasuring 1925.00 Sq. Ft.
in the name of Shri Sukh Ram Sfo Shi Jalu Ram Bounded by- North: Aam Rasta, South: House of Ramniwas,
East: House of Kailash, West: House of Ramkumar

GOCHIN UNIVERSITY OF
SCIENCE AND TECHNOLOGY
KOCHI- 682 022.

KIIFB Project
Purchase of Laboratory Equipments

| E-TENDER NOTICE I
No.CUSAT/PL(UGC).A1/3549/2019 Dt: 31.03.2023
E-tenders are invited from reputed
firms for the supply of various
laboratory / scientific equipments.
Critical dates of e-tender
Start Date: 03.04.2023, 10:00 AM
Last Date: See individual
e-tenders. For details, please visit
https://etenders.kerala.gov.in

205

or https://cusat.ac.in/ Sd/-
REGISTRAR

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in

(

Bank

Place: Nagaur sd/ || @ny manner whatsoever.
 Date : 27.03.2023 Authorised officer}
( \

Ba nd han Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,

Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

SYMBOLIC POSSESSION NOTICE

NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and exercise of powers conferred under section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice on the date mentioned against the account stated hereinafter
calling upon them to repay the amount within 60 days from the date of receipt of said notice. The borrower(s), having failed to repay the amount notice is hereby given to the borrower(s)
and the public in general, that the undersigned has taken symbolic possession of the property described herein below in exercise of the powers conferred on him under sub-section (4) of
Section 13 of the said Act read with Rule 8 of the said Rules 2002 on the date mentioned against the loan account. The borrower(s) in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the property will be subject to the charge of the Bank for the amounts, interest, costs and charges thereon. The
borrowers'/borrowers’ attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured asset.

I : RRE), e it e
a7 : 27.03.2023 e Primfes ¥ far.
T ]

Name of borrower(s) & Loan | Description of property mortgaged (Secured Asset) Date of Date of Symbolic |Outstanding Amt. as on
Account No. Demand Notice|Possession Notice |Date of Demand Notice
M/s. Raj Academy Shiksha All that piece and parcel of the immovable property situated at Khasra No. 3555/2 Village | 14.09.2022 28.03.2023 Rs.8651909.40

Samiti Jodhpura, Gram Panchayat-Kolaheda, Tehsil —Thanagazi, Dist—Alwar 301024 and bounded

Mr. Mukesh Kumar Sharma | by:

Mr. Poran Mal Yadav North: Agriculture Land of Jai Ram and Ishwar Vagera, East: Vacant land and Road, West:

Mrs. Shakuntala Yadav Agricultural Land of others, South: Government Road

Mrs. Jyoti Sharma

20007100001653

Mr. Poran Mal Yadav All that piece and parcel of the immovable property situated at Patta No.7 Gram —Jodhpura | 14.09.2022 28.03.2023 Rs.2683972.66

Mrs. Shakuntala Yadav Gram Panchayat—Kolaheda Tehsil-Thanagazi Dist—Alwar 301024 and bounded by: North:

20007100001657 Residential House of Gullu Ra Yadav, East: Land of Educational Institute, West: Road, South:

Building of Educational Institute
Place: Alwar Authorised Officer
\Date: 02/04/2023 Bandhan Bank LimitedJ
Jaipur
. . I . I .
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THE DEBTS RECOVERY TRIBUNAL ALLAHABAD U.P.
9/2-A Panna Lal Road, Allahabad-211002

(Area Jurisdiction, part of Uttar Pradesh)
Summons for Filling Reply and Appearance by Publication

(Summons to defendants under Section 19(3) of the Recovery of Debts Due o ﬁ?'T
and Bankruptcy Act 1993 read with Rules 12 and 13 of the Debts Recovery
Tribunal Procedure Rules 1993)

T. A. No. 152 of 2018

No. 3252, 52615 for 2000 shares bearing Folio No.
V0672, Distinctive No(s) 32784281-32785280,
87102189-87103180 standing in the name(s) of
VIRENDRA KUMAR SAWHNEY in the books of RHI
MAGNESITA INDIA LTD, have been lost and the
advertiser have applied to the company for issue of
duplicate share certificate(s) in lieu thereof, any
person(s) who have claim(s) on the said shares
should lodge such claim(s) with the company's
registrars and transfer agents Skyline Financial
Services (P) Ltd. D-153/A, 1st Floor, Okhla Industrial
Area, Phase-1, New Delhi-110020 Delhi within 15

Wﬂ'\’@ﬂ??ﬁm Hs‘ﬁo—oﬁ—11oogz(e?ﬁ W’)ﬁﬁ%wwmsﬁﬁ mﬁrm@—wg—éﬁaﬂ
T, AIUEE — 94 1/2 79, ARl 188 @ o1 aren wufy & Aiferes | fF I FRaRT Acdigd SRe aTeR
affw oretf, fmT & wHeim @ A | o XM |wy gF A oR {7 @ A W o ok I HuRy & e
FHRITTH fATH 24.01.1996 BT G TR TR 31 FSH, eh & forg wghar & wew & 1 s §AR
@ g AN ged gRT SN kM 99U A s opR e & v # frwnfed @ A qen axieEmn fRAie
12.01.1996 DI #HA STepcer 2T Ui 4N T YR TN §RT 2N HigT GAR @t g7 2N 99 99 & vt 7 frefad
P! g, I faera fRAF 07.07.1970 @1 2N fiRd® @€ g3 o & w8 gR1 A wgden @ gen o wm
oz el @ v H WERT AT 168 W W 188 I WSl A &F & Ay H Uolipd AT 460, TRID AT 1 H, B
AT 128—129 W Fs F&AT 199 , faAM® 07.07.1970 B Fefed fpar war &R oM 27 M FHU gRT AedHa
Siig afiRk FAredigpd Tdwd fadis 24.01.1996 BT 37 FIfeR o & uer dfwfed @ €| e g™ 98 S
ufy @7 gof Wl 99 e ®

punjab national bank

...the name you can BANK upon!

UGITa 2T b L

A @ rdle
A LE'I.' hn'ﬂll:l'n"lll-n'ifllﬂ Livdm I'.'h'-'l KNG 1}

cs8290@pnb.co.m

¢ 21.03.2023

O e e o e | 2T o) o P s s, s v 4 ot oy e 00 | OVEWTAS B OF COMMEREE et | > D ST i S0 B S R A
certificate(s) in respect of the said shares. R B A | 15 A B AR gy TR R T R R ATH DR | G B R R 2. oWt g el WS, WA, 208, 3WW q«, A @us-1, g Mg
Date: 02/c§4)/2023p Name(s) of the Claimant(s) | Z77%e @1 foell o oz & Ryeiar i sewan oo | Versus . S S
Place: Delhi VIRENDRA KUMAR SAWHNEY, | f&i® : 02 3iid, 2023, w19 : faeedl IR — TRI WEa (1) 9958450315 M/s ATS Enterprises & OTHERS ... Defendants (S) 3. offwelt ;ﬁ-‘i Ut U, . 256%, G T, =T Fre-1I, S<UgH

ERELICH

1. ATS Enterprises proprietorship Firm, Office at Fatima Gali, ADA Colony, Sahajma
hoad i dvnsbal A forfr st % whvefeern udt R qor W few v (i) s, 2002 W ATT 13(2) ¥ WEA TN

Aligarh Pin Code No. 202001. Through its Proprietor-Suhel Khan S/o Shri Rashid

Khan R/o Fatima Gali ADA Colony, Sahajmal Aligarh, Pin Code No.202001. foro ; wmar WeAr 5222601500203 M, sfdt g T whw FAR | Frafofe wfee ghwed A e E:
= 2. Suhel Khan s/o Shri Rashid Khan R/o Fatima Gali ADA Colony, Sahajmal Aligarh, (ufw & #
S Pin Code No.202001 . . _ _ e fa qr ST Q| TANT ot [0 oroia] o (GTAe &t fid] WK | e (e
2 e e sl plsin et oy stk o) | | s o | 9

A +
g : E? authorized agent or legal practitioner in the Tribunal, after serving copy of the same on H ( m)l S S G Ea
o ma ufEe w5 g 5 af ataETg Ty, s gt the applicant or his counsel / duly authorized agent after publication of summons and ] 52226015002938 | % 127500000 9.00% TT09006.50 419149.50 1202311539358 37
Tt ﬁ“{l—'ﬁﬂ-ﬁ » TRl JaT 35, i Eﬁ'ﬁ'ﬂ: HTehe T-IT%'ETFET therﬁafttferto ﬁplpl)garhbefc;re tZ'ZT”_Z“ga,l on 16/%5/2023 at10.30 A.M. failing which the Tohal/SATST/ e 0T o1 ST = bl o hIRUT, WA ohl WRATT 1RoTd Sk 6 FERTTTaeiT o STaR 29.10.2019 T TR_Toamaq araa
- iy 3 &m TFW, 7.15323/2016 ST 138 T application shall be heard and decided in your absence. . g;—;a%ﬁwﬁgﬁrﬁww%l %ﬂﬁmzﬂaagﬁmmmggmw@mmﬁ T@Taﬁm/ﬂzﬁmﬁ%
v o 4 = . ’ , |
9, AT HIsH ifeuft, fereedt = a1ef Zuet sy o @ (o LE Debts Recovery Tribunal Allahabad . éqwﬁ 1539358'3,1/ (R T en SES R ) T Y R TR A =
- Td Y9R (I | ‘gfea ko’ o w9 H Hehid) 7

iz ¢ fF 35 fFn ) oI 39 w9 fRd T fogardt & ane =5
AR T3 T w2 | 2feiE 5w f 2 T g s s

IR raansii & ded Sern RN 6l Ifasd w3 o g, 9= 377 9l o - fefatea dafa it & dea # gfaf
fea gfra feran &

¥ Jhew iR dud wde Rifs v | [T

wfsgf

ﬁ - = - ._'_| : - - . -._r - I-_
' “:%TW% (71 37 A1z 7 e | e # E Sl LUMAX 1. 52226015002938 | sescdUd Toie H. 256—ol, QU Aol (B oh SRR ed), =9 @oe-1I, Misraraie-201014
EXECES] e - UT48390L1991PTCO44328 &S 20.14 T HeX e : gef : Wi 9. 2558 ufvEd : 12 Wie gl 9Ew
. . . N : Fate : T, T A, TR Hie, . -
TR THE 5 IEE w1 96l © T e T, 7.15323,2016 s 1401086, T © 01149057832 IR 8 i b 26 SR
L 312 12 B R 07 0 VA (0 2 e - | L | E IS | L e | B A 2 e e o B 2 | B 2 e B 1 | S G OGO R e

Hﬂ sharesE@iumaxmad.com, wanw humaxworld in

wH | Hra-*m—vﬁ 26

[Fudts (Fre=) fros, 2004 & R 30 & sy H)

T 138 WA vAe, av Arsy feoft, el # wm afvge
3aETy fg @ amien =1 =141 & foF 9% 29 e & ey (9 69t
Ty ) 9 UEE F F9 54 % o0 59 10,05.2023 %1 91 399

TS GUR A1 3H G A il F 60 A (Tre i) F fiR e #RA F AU FEd €1 6 R W, FEA F q8d STasy Sk ok 3 MRRT
TR A & T, do foite aReafadl & gfagfaeon iR gafmio i) gfayfa fea sfuf=m 2002 (359 15 * Aifufem’ 3 w9 # Hefifa) @i ar
13 (4) % T&d YSH I TE foRelt oft o1 woft vifcealt o1 TR SR o SRIQT @ € | Yok ERT Ufad KU1 Rl A A A i feafd §, S gRT s

o wife | ST B @ ol BT B G e W gEd H uRafda v ag || T o A e e e @
TSeUd RIE 1. 256-7, qa (B & AR Meq), = Gue-11, MEAEE-201014
e ohrw AT - Wﬁqﬂrﬂh@ T AT e
) WA FUEiisTt (2.9 el SIS o WHE A ;W |, 255 ufvem ¢ 12 Wi e wew
ﬁﬂ..-"iiﬂi.-"ﬂﬁﬂﬂ faen 2023 AT H,107 , WAg 79, TiEw ey, fae (e s, ST E) IW @ Wi 7. 253+ ST : =R

FOAR HAfEm, 2013 # A 13 W F9-4WT (4) SR
@ (FA) s, 2014 @ EE 30 @ 9u-FEE (5) & @8 @ S SR fepa ST 2

(&) 3 AW | FUA A < R IH A AT AR 13(13) F FTAR, A9 TH ANCH HI U * AG, e, Ug A 3T (AR % A qIEAHH o Tardr

aﬁ? e it gd fafea wewfd & fomr e il R off ufteqa s =61 axaiafka =t i | sueht e ot Aifew femn sman € for 3@ Jenfaes fdvemsm ooy

1 I oft SoieH, ST R < il % ded e foRaT T R, U eTuRie ©

e fFEt FROT A, I F T wH § ufdyd Fufd S S @ W ug W § S €, A fht U S A1 U o Sk % u Srw/AfE @

ST | e T e/ 3 1 3 SRa-SiRa S 2R |

TAgaW WiaWd UREuiaal et foditad id o [ SUe §HT & G § STUh &4 ITaH i & 13 i IT-9 (8) o Wraem|

o3 [Rfrm -15(1)(%)] s16(3) 3
O qgE i, g (dfed-2)

Ny, THHAT 33-34-35, BEe-, J6pE, (Tm o e A oo ) wiAie e i)

it goafes dadd ugde fafds
(CIM: U?dBQQDL‘JQQ‘!PTEDMEEH]

#, T,
(2) Tt g = St AW S AEEr e A 2 S, o A Se-an 1E,
Foren siffgemg efrmmm

ik b |
AR, HI0/3225,/2018 AT SEHEA - ANEH 4 TR & TR 18.11.2022 1 T
FEEAT 7T o7 |
T, T A AT &, 46,63,916)- % 31 1 9ge % T A s e
4rr' I'ﬂr.t:.,n % wig §, il 6 = 10(4) £ wEn, T AT O HEA AR o e
I VA B | (TEAE a2 ofl & A e de)

: ; N WO o it Gollgrel @Tle—ga o, BYad e I, S e e e e S ot S e e S e &
;:i%rquj;r ;-L:::ﬂqay.zﬁr;ﬁr :;ﬂ i i i BT, AT ¥, 7Y fdeell-110048 § fRemm 2, Wwﬁﬁv%%wwaﬁrwﬁsﬁ? A a@i&;ﬂmﬁaaﬁ.waﬂw%mﬁ, SRt Tt e SR aRom 2 e seeerE|
: Rl NasTe & A H TE T, S HT AGNF FATE H FERI A A |
Wéﬂ'aﬁ TH ﬁ'ﬂﬁ mmﬁ LB COG ] g a1 SIRTRE/HIE, S 7w 2, o wHe fafrer wriaet wd gu e fd §)
wad, HEQIETRY H UAEE gud &) @l & @ s .;é)l'du dad wgae 8 AT ey % we et e/ gHed § Ao % Afreprt T gl Fue STt fort S fopa S €
(1) e e 20 st ot/ it g, e s 20 el et o | | fafires (“@iue) w1 o defla drien w1 O qror s | | O e a e
T 7. 54928, 76 4. 29, T 7, Jour e g AN TR S e | | Rl & ol fner, o @ FIER e § TR e i q%mm%

gfafida s A4 e g AT, 24 HTE, 2023 1 T2 AR A9
dor ¥ it A9 ween & oy we & Wi s 9§ WA Pl
iz & fare ol wfdfa, 2003 @ g 13 @ sl @il wven &
wHA MEEA-TA WA B @ weaE €| wig ol @afe fawe 2
HOAT & U A & wRad giEda | aIfRIel 21 ) W HT i?
GEAR e B 0 B 7 B 71 A O | 21 7 e e £ G PR

U0 & W HAfHT Ao amofera 3w Aew @ vena & %fﬁ:
¥ des B @ e defm w9 a d- zﬁﬂ.mﬁ—d.
U, BFedE Adiey Wae, Hieitall sired, 93 fEeei-110003 & |19

&I Ve, 3eeha ireentd

afd . 1. off Taog 98 Uod U3 eMyam (TER)
e |, 2845, 9 T, =F GUS-1, IEUYLH TS 201014
2. off farg fidg wo@ g amvam (TER)
e H. 4465H, o T, T GUS-1, ICUYLH MSAEE 201014

AT & AT 19 o 9910 (4) F A A1 SR e S R -

(1) F=3 o Al & A1 B % Wi e e B i e ) Ao el a6

(i) 97 s % =oiw JA % 7 TR T s weieE e & AR
Feafirgt srem anferdl o B, wem

ATEE® HU-T B T Aia g6 -ire afvfd Uit smiad & T oy Ui

Fed BY¢ A1 W 59 UAEIN-21 Ued (www.mca.govin) T8 IS

FRreTerer T STt e A = P 1 A ST ¥ A T &
ST o], BYad 79 -l TG FrEETE, T oY,

Uoild 2T o <h

punjab national bank

...the name you can BANK upon!

Clpab

1A EOVERWMENT OF WML UMIERTARMWG)

ke gl

Withe! W& WeX WIUST, TEUH-12, SWA YU hiFOcoierd, TAT-1, e A0ST -1,

(iii) e 7, wevk & e @ R AR A R & e § A, g % feecit — 110048 39 . cs8290@pnb.co.in
M S 0 SR F AN SA % e R Wil ae e & e o it gdfes Taul wigde fafde & fog st aud ale @ FTE—1 (WINMAA A4 )

HEETT AT P92 7 1 ST 3 A HSTET/ S Bt 6o feerdta e

(iv) =y Tl ) anfea P o7 o ofafe e aime e & aanesem g9 o Tﬁm;?n ,g'_;m fafer : 21.03.202
TﬂﬂTﬂm’mWﬂﬂmWﬂTWﬂmnﬂ frafa 1 afi| 2023 S, 1. ot 3Sid HuR g g ot Uy Fur fus

Foefl, w1 Srer g g 8, A9 WTAE & mane f f steet, SrniaeT o e ;A8 fereoh DIN: 05434551 T-1902, FFRUTE THRR shifdT Rufeter mMiS=meme-201016

(W) 31 s & A Fi T e el s s e A et @ e A e |, 201, Wieles foee T 9. IRSS-S-20-T o fetdT, UH-UTerH, TeTER Thald, 78 foeeii-110045
ﬂ?‘ﬂqr?ﬂ-;ﬂ;"q:r;; ﬂﬁqxﬂﬁﬁ;"m i"mf‘;ﬂ R INVITATION FOR PROPOSAL TO TAKE OVER THE ASSIGNMENT OF e %ﬂm’ﬁ’ﬂ'&r anfeqat o wfasfaertor ue gafdwior qor wfawfa fea wadw (wRthat) orfuftam, 2002 @i amr

| choose substance over sensation.

Inform your opinion with credible journalism.
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Email ID: iamrs101&@gmail.com, rohit.sehgal@truprainsolvency.com,
santosh.overseas@aaainsolvency.com
Contact No..+91 7011568767 {Mr Rahul Nagar)

Last Date for inspectiun of Documents: 5:00 PM of 17.04.2023
Last Date for submission of Proposal alongwith
EMD: 5:00 PM of 22.04.2023

The bauidator of Sanlnsh {}versaas LEd herahy invites l:he Praposals from the
interested person(s) for the assignment of Mot Readily Realizable Assets
(NRRA) consisting of the following:
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(Debtors) of the Company amounting to
Rs.236.65 Crores
2. Assignment of underlying proceedings
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transactions under Section 66 of IBC
2016 amounting to Rs. 236.26 Crores.
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The assignment shall be subject to provisions of Insclvency and Bankruptcy
Code, 2018, read with regulation 37A of the insolvency and bankruptcy board
of India {liquidation process) regulations, 2016 and the provisions of detailed
Process Information Document.

Interested participants can inspect the available documents by sending an
email lo santosh.overseas@aaainsolvency.com; iamrs101@gmail.com
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